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INDIAN MEDICAL COU.NCIL (POST-GRA_ 
DUATE MEDICAL EDUCATION COMMITTEE) 

RULES 

The Minister of Health (Dr. Sushila 
Nayar): I beg to lay on the Table a 
copy of the Indian Medical Council 
(Postgraduate Medical Education 
Committee) Rules, 1961, published in 
Notification No. S.O. 1699 dated the 
22nd July, 1961 under sub-section (2) 
Of section 32 Of the Indian Medical 
Council Act, 1956. [Placed:n Li~rct
ry, See No. LT-156/62.] 
FEnTILISER (CONTROL) THIRD AMEND-

MENT ORDER 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): On behalf of Shri 
A. M. Thomas, I beg to lay on the 
TabJco a copy of the Fertiliser (Con-
trol) Third Amendment Order, 1962, 
published in Not:fication No. GSR 656 
dated the 12th May, 1962, under sub-
section (6) of section 3 of the Essen-
tial Commidities Act, 195(;. [Pi.aced 
in Library. See No. LT-157/62. j 

12.0 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FIRST RFPORT 

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to present the First Report 
of the Committee on Private Mem-
bers' Bllls and Resolutions, 

I ... AY 30, 1962 ........ 
~,-

12.021 hrs. 

ELECTIONS TO COMMI'ITEES 

CICl"TII.lL COl\l:l\ll1"fEE OF TUBERCULOSIS 
ASSOCIATION OF INDIA 

The Minister of Health (Dr. Sushila 
Nayar): I beg to move: 

"That in pursuance Of clause 3 
(vii) Of the Rull'S and Regulations 
of the Tuberculosis Association of 
India, the Members Of Lok Sabha 
do pro('eed to elect, in such man-
ncr as the Sp('aker may direct, 
two Members from among them_ 
selv,,"s to serVe as m{,mbcrs of the 
Central Committp(, of the Tuber-
('u!(J~is Asso('i:ltion of India .... 

Mr. Speaker: The question is: 

"That in pursuanc<, of clause 3 
(vii) of the Rules and Regulation~ 
Of till' Tub('rculc)Sis Association of 
India, the M,"mbers of Lok Sabha 
do proceed to eled, in such man-
ncr as the Speaker may direct 
two Members from among them_ 
s('lves to Sl'rve as membt'l's Of the 
Central Committee of the Tuber· 
culosis As:-;oeiation of India". 

Tile mot;."" wa" adopteci. 

NATIONAL FOOIJ AND A(;HICUL1'URE 

OHGANISATION LIAISON CO!VIMlTTEE 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Sing·;t): I bl'g to move: 

"That in pursuance of the Min-
ixt.ry of Agriculture (now Food 
and Agriculture) Resolution No. 
V 16.72/47-Po!i('y, dated the 8th 
November, 1943, as amended to 
d~te, the Members Of Lok Sabha 
do proceed to elect in such man_ 
ner as the Speaker may direct, 
four Members from among them-
selves to serve as members of the 
National Food and Agriculture 
Organisation Liaison Committee 
for a period of three yearll.". 



Demands JYAISTHA 9, 1884 (SAKA) for Grants 

Mr. Speaker: The question is: 

"That in pursuance of the Min-
istry of Agriculture (now Food 
and Agriculture) Resolution No. 
F. 16-72/47-Policy, dated the 8th 
November, 1943, as amended to 
date, the Members Of Lok Sabha 
do proceE'd to elect in such man_ 
ner as the Speaker may direct, 
four Members from amon.!!. them-
selves to serve as membf'l', of the 
National Food and Agriculture 
Organisation Liaison Committee 
for a period of three years.". 

The motion was adopted. 

12.05 hrs. 

DEMANDS FOR GRANTS-conld. 
MINISTRY OF DEFENCE-cont(/. 

Mr. Speaker: We will now proceed 
with further disclls<ion and voting on 
the Dem~.mds for Grants under the 
control of the Ministry of Defence, 
along with the cut motions moved. 

Out of 8 hours allotted, 1 hour and 
30 minutes have already been taken 
and 6 hOlil'S and 30 minutes rema:n. 

Shri Bhagwat Jha Azad may now 
can tinue his speech. 

Shri Dari Vishnu Kamath (Hosh-
angabad): Before the House resumes 
the discussion, may I renew the 
request I made last Saturday that the 
time allott~d for the discussion of this 
Ministry', Demands for Gran!s might 
be increa,ed from 8 hours to at least 
10 hours, if not 12? You will recol-
lect that the time allotted for the 
Demands Of the Transport and Com-
munications Ministry was increased 
with the consent of the House and I 
am sure the House will agree' to in-
crease the time allotted for the dis-
cussion of the Demands of this Minis-
try as well. 

Mr. Speaker: I have always one 
hour with me. That is my discretion. 
If the debate proceeds and I fee I the 
necessity, I will consider it. 

Shri Bhagwat Jha Azad (Bhagal-
pur): In the course of the three or 
four minutes that I had, I was stres_ 
sing ... 

Mr. Speaker: He had 6 minutes. 
He should not be under the impres-
sion that he had taken less than th~t. 

S:,ri Bhagwat Jha Azad: I am sor-
ry. 

In the few minutes that I had, I 
was stressing the fact that the morale 
and effici"ney Of our armed forces, as 
I have seen within the country and 
without, was up to the mark, and I 
was saying that we should equip our 
army to thl' bf'st of our ability in the 
c'rcumst~ncL'.· pn.'vailing. Then I 
W~s saying that we were very much 
pained to know that a protest had 
been launched with Government 
when we proceeded with our "lforts 
tn obtain planes from the USSR. L 
said it wa" none of the busim'ss of 
any country tu rhetnte policy to us. 

Apart from the fact that I oppose 
it on this Very principle, there> are 
other reasons why We should go in 
for these 'planes from the USSR. To' 
the bE'st of my knowledge, these MIG 
'planes are four timl's cheaper than 
the 'planes offered to us from otheI 
sources. We know that we not. only 
want to go in for 10 or 20 pieces of 
these MIG 'planes, but want to se up 
a factory here to manufacture the 
same for our defence' requirement.s, in 
collaboration with the USSR, as t.he>y 
arc prepared to olfer us technical 
know_how and other facilities for the 
purpose. Compared to these 'planes, 
the ones whiCh are being offered to 
Us by America are much more com-
plicated and more costly-as I said, 
four times costlier. As regards pay-
ment we have to pay America in 
term~ of mighty dollars, but in the 
caSe Of the MIG we need pay only 
in rupees or in some other way. Apart 
from these advantages in favuur oC 
the MIG, there is another impol'Lant 
point if we purchase from America. 
Under American law, for the supply 
of any classified goods or articles, a· 


